
FIR No.221/2015 

PS Karol Bagh 
U/s 302/395/397/342/412/34/120-B IPC & 25/27 Arms Act State Vs. Bablu Mathur & Ors. 10/08/2021 

File taken up today on the application u/s 439 Cr.P.C. of accused Subroto Bera Bachhu for grant of regular bail. 

(Proceedings Convened through Video Conferencing) 

Present: Sh. Gyan Prakash Ray, Ld. Addl. P.P. for the State (through V.C.). 

Sh. Dipanshu Chugh, Ld. Counsel for the accused Subroto Bera @ Bachhu 

(through V.C.). 

Assistant Ahlmad is on leave today. 
Issue notice of the present bail application to the State. Addl. P.P. for the State 

accepts the notice of the aforesaid bail application. 
Issue notice to the 1O to appear and SHO/ IO is directed to file reply to the 

aforesaid bail application of the accused including the report regarding previous involvement 
of the accused and list/ status of all pending cases against the accused on the next date of 

hearing. 

At the request of counsel tor the accused, the aforesaid bail application of the 

accused be put up for consideration on 21/08/2021. Date of 21/08/2021 is given at specific 
request and convenience of counsel for the accused. 

Order be uploaded on the website of the DelhirDistrict Court 

(Vijay Shankar) 
ASJ-05, Central District 
Tis Hazari Courts, Delhi 

10/08/2021(G) 



FIR No.303/2014 

PS Subzi Mandi 

Us 302/307/120-B/34 IPC 

State Vs. Surender & Ors. 10/08/2021 
File taken up today on the bail application u/s. 439 Cr.P.C. of accusedSunil @ Maya for grant of regular bai. 

(Proceedings Convened through Video Conferencing) 
Present: Sh. Gyan Prakash Ray, Ld. Addl. P.P. for the State (through V.C.). 

IO/ Inspector Surender Kumar is present (through V.C.). 
Sh. Naresh Kumar, Ld. Counsel for the accused Sunil @ Maya (through 
V.C.). 

Assistant Ahlmad is on leave today. 

Part arguments heard on the aforesaid regular bail application of accused 

Sunil @ Maya. 

Counsel for the accused seeks further time for clarifications. 

At the request of counsel for the accused, the aforesaid bail application of 

the accused be put up for clarifications/ further arguments on 21/08/2021. Date of 

21/08/2021 is given at specific request and convenience of counsel for the accused. 

IO is bound down for the next date of hearing i.e. 21/08/2021. 

Order be uploaded on the website of the Delhi District Court. 

Vijay Shankar) 
ASJ-05, Central Distriet 

Tis Hazari Courts, Delhi 

10/08/2021(G) 



FIR No.140/2019 

PS Daryaganj 
Uls 302/147/149/34 IPC 

State Vs. Nabeel 
10/08/2021 

File taken up today on the application of the applicant Nabeel for 
releasing of mobile phone and other artciles of jamatalashi. 

(Proceedings Convened through Video Conferencing) 

Present Sh. Gyan Prakash Ray, Ld. Addl. P.P. for the State (through V.C.). 

IO/ Inspector Raj Kumar is present (through V.C.) 
None has joined the proceedings through V.C. on behalf of the applicant. 

Assistant Ahlmad is on leave today. 

Reply to the aforesaid application of the applicant is stated to be filed by 

the IO 

In the interest of justice, I am not passing any adverse order on account of 

non-appearance of the applicant. 

The aforesaid application of the applicant be put up for clarifications/ 

consideration on 20/08/2021. 

IO is bound down for the next date of hearing i.e. 20/08/2021. 

Order be uploaded on the website of the Delhi District Court. 

(Vijay Shankar) 
ASJ-05, Central District 

Tis Hazari Courts, Delhi 

10/08/2021(G) 
















